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Separate paging is given to this Part in order that it may be filed as a separate compilation.

LOK SABHA

The following Bills were introduced on 9th May, 2003:—

B No. 38 or 2003,

A Bill further to amend the Constitution of India.

B it enacted by Parliament in the Fifty-fourth Year of the Republic of India as
follows:—

1. This Act may be called the Constitution (Ninety-ninth Amendment) Act, Short title.
2003.
2. In article 332 of the Constitution, in clause (6), the following proviso shall be:  Amendment

of article

inserted, namely:—
332.

“Provided that for clections to the Legislative Assembly of the State of Assam,
the representation of the Scheduled Tribes and non-Scheduled Ttibes in the constitu-
encies included in the Bodoland Territorial Council Areas District, so notified, and
existing prior to the constitution of the Bodoland Territorial Council Areas District,
shall be maintained.”. : -
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STATEMENT QF OBJECTS AND REASONS

Artiele 332 of the Constitution of India provides for reservation of seats for the Sched-
uled Castes and the Scheduled Tribes in the Legislative Assemblies of the States. Clause (6)
of article 332 stipulates that no person who is not a member of a Scheduled Tribe of any
autonomous district of the State of Assam shall be eligible for election to the Legislative
Assembly of the State from any constituency of that district.

2. In pursuance of the Memorandum of Scttlement signed on the 10thday of February
2003 between the Government of India, Government of Assam and Bodo Liberation Tigers,
and to protect the rights of the non-tribals, the existing representation of the Scheduled
Tribes and non-Scheduled Tribes in the Legislative Assembly of the State of Assam from the
Bodoland Territorial Council Areas District is proposed to be kept intact. It is, therefore,
proposed to insert a proviso in clause (6) of article 332 of the Constitution.

3. The Bill seeks to achieve the above objects,
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